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CENTRAL administrative TRIBUNAL
•  PRINCIPAL BENCH

NEW DELHI

OA NO?*234%!^ DECIDED ON ; 20.10.1993
Bhopal Singh

• • • Petitioner

Vs.

nlif- Chief Secretary,Delhi Administration & Anr. p
^  Respondents

CORAM :

12IZ2^HE HON BLE MR. S. R. ADIGE, MEMBER (A)

None present for the Petitioner

(Hon'ble Mr. Justice" V.''°s" Millmath)
contempt of court petition was filed on

3.n.1992. The office noticed certain objections
Which were duly notified. As they were not

'or the petitioner

-C; though called twice. The defects have also not
rectified. The petitioner had earlled filed

»  against non-compliance with thevery same judgment of the Tribunal. That CCP was
dismissed holding that the judgment had since been
compiled With. Hence, second CCP In the same
-tter is obviously not maintainable. This CCP is
accordingly dismissed.
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